
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH, NEW DELHI. 

M.A. 8 l /2025 

In 
ORIGINAL APPLICATION NO. 563 OF 2023 

IN THE MATTER OF: 

News Item titled "MLA apprised of losses due to illegal mining in Doon 

Assembly segment" appearing in Dainik Tribune dated 08.09.2023. 
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VERIFICATION: 

I, the above deponent do hereby verify that the contents 

of this Affidavit from para l to 11 are true and correct to 

the best of my knowledge and belief, as the information 

has been derived from the official record. No part of it is 

false and nothing material has been concealed there from. 

Verified at Baddi on this day 04.10.2025. 

� 
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To 

No.: NLG/SDM/Misc./2024- 1 t., <j 9
Office of Sub-Divisional Officer (C),
Na\agarh, Distt. Solan (H.P).
Email ID: sdmnalagarh.solan@gmail.com.

b., Nalagarh, Dated: � 1 August, 2024

Sh. Avtar S/o Sh. Dhuna Ram ' 
r/o Pap\oha, P.O. & Tehsil Kalka 

'

District Panchkula (HR).

Subject: 
Regarding recovery of Environment Compensation 111 lieu of illegal 
mining/ transpo1ting minor mineral illegally. 

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi­

Mining Activities/2024-2025 dated I 6-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi 

has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi 

area of Na\agarh. From the perusal of said letter& enclosures, it has revealed that you were found 

to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number 

HR68 3800. To calculate the fines/penalty as per approach-I of notification No. STE-E(S)-2/2021 

dated 18-08-2022 of ACS (Env. Sci. & Tech.) to the Govt. of HP, particulars of said vehicle were 

called from RLA Na\agarh. As per repo1t and enclosures received from RLA Nalagarh, the fine has 

been calculated as per said notification which is mentioned as hereunder:-

\ Sr. \
Vehicle No. & 

Pl"ice/category 
Fine/penalty 

Name of Person Type of Year as per said 
No. of vehicle 

notification vehicle 

Sh. Avtar S/o Sh. 
Ghunna Ram r/o Handa 53, 19,897 /- � 4,00,000/-HR.68C 3800 (More than 25 2022 (Four Lakh l Khundi, P.O. Manpura, (Tipper) 
Tehsil Baddi, Distt. Lakh) Rupees) 
Solan (H.P.). 

you are, therefore, called upon to deposit the fines/penalty mentioned 
• d vehicle within a month of issuance of this notice failing which further actionagainst your name an 

will be taken as per the said notification.

Sub-Divisi ficer (C), 
Nalagarh, Solan (H.P). 

Endst. No. & Date: A/A 
c d d t Mis JS Choudhary Prop. Avtar near Goga MadiCopy ,orwar e O ' 

1 · I f d above 
P I h PO & Tehsil Kalka District Panchkula (HR) rep01ted owner ofve 11c e men tone 

ap o a, . . , . 
for information and similar necessary action. 

Sub-Divisio 
Nalagarh D (H.P). 
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Vehicle No. 
Sr. 

Name of Person & Type of 
No. vehicle ' 

Sh. Harbai1S, S/o 
Sh. Gurbaksh, 
R/ o Khol Beli, PB12AF1076 1 P.O Manpura, (Tractor) Tehsil Baddi,
District Solan,
H.P

Price/ category Year 
of vehicle 

2018 
N,86,607 /- (More 

(Less than 25 than 5 
lakh) yrs.) 

Fine/ penalty, as _J_­
/ per said 

notification 

� 2,00,000/-
(Two Lakh 
Rupees) 

You a.re, therefore, once again directed to deposit the imposed 
fines/penalty within 07 days of the receipt of this notice in the nodal account No. 
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift, 
Shimla in the name of Director, Department of Environment Science & Technology,. 
failing which, strict action will be initiated without any further correspondence. 

Copy forwarded to: 

Dr. s-� �umar Dhiman, HPAS
� Sub-�:n.1\..:31 Magistrate, 

Baddi, District Solan (H.P). 

1. SHO, Manpura for service of the notice and submit compliance report to this
office.

2. Sh. Virender, S/o Sh. Dila Ram, R/o Belian, P.O Beli, District Rupnagar (PB)
reported owner of vehicle mentioned above, for information and similar
necessary action.

Dr. Sanj�ar Dhiman, HPAS 
Sub-Divisional Magistrate, 
Baddi, District Solan (H.P) 
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No. Baddi/SDM/M.A/NGT /2025- f 5 g 1.-9) 
Office of the Sub Divisional Officer(C), 
Baddi, District Solan ,H.P 
Email ID: sdmbaddi.sola.n@lgmail.com. 
Pated: �_o ,o ()1 � 2-..5

To 

Subject: 

Sh. Dinesh Kumar, S/o Sh. Krishan Kumar, 
R/o Kasmbhowal Gujjran, P.O Manpura, 
Tehsil Baddi, District Solan, H.P 

Notice regarding recovering Environment Compensation in lieu of 

illegal mining/transporting mining mineral illegally 

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer, 

HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the 
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A 
No. -563/2023 and news item titled "MLA apprised of losses due to illegal mining in 

Doon Assembly Segment" appearing in Dainik Tribune dated 08.09.2023 and letter No. 
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining 

have been transferred to the office of the Sub Divisional Officer (C}, Baddi wherein vide 
letter No. NLG/SDM/Misc./2024-1411-1412 dated 20.08.2024, notice had been issued 
to you to deposit the fines/penalty imposed upon one month of the issuance of said 
notice. However, till date, neither have you approached the office of the SOM, 
Nalagarh/Baddi, nor J:iave you deposited the environmental compensation/fine/penalty 
imposed upon you. 

In this connection,. a last opportunity is being given to you to deposit 
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days 
of the receipt of this notice will result in further action for recovery of the said amount in 
accordance with the provisions of the notification No. STE-E(S)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional 
Magistrate to take necessary steps for recovery. 

Furthermore, as per the report and enclosures received from the office of 
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in 
illegal mining activities at Handa Khundi area, using a Tipper with vehicle RC No. 
HP93A7792, and were challaned by Manpura Police vide Cl}allan No. 0046298 during 
the year of 2023. The environmental compensation has been assessed accordingly, 
based on the aforementioned notification, as detailed below: 
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